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ACT, 1956 

!f ACT NO. 66 OF 1956, 

3. An Act further to amend the code of Civil Procedure, 1908. 
[2nd December, 19561 

BE it enacted by ~agliament in the Seventh Year of the Republic 
of India as follows:- 

1. ( 1 )  This Act may be called the Code- of Civil Procedure Short title 
(Amendment) Act, 1956. and corn- 

mencement. 
- (2) It shall come into force on such ,date1 as the Central Govern- ' 

ment may, by notification in the Official Gazette, appoint. 

2. In section 34 of the Code of Civil Procedure, 1908 (herein- Amendment 
after referred to as the principal Act) ,- of section 

34. 

(a) in sub-section ( I ) , '  for the words "with further interest 
at  such rate as the Court deems reasonable on the aggregate 
sum so adjudged", the words "with furt'r.er interest at such rate 
not exceeding six per cent. per annum as the Court deems 

, reasonable on such pfincipal sum" shall be substituted; 

1 (b) in sub-secti'on (2), for the words "on such aggregate 
sum as aforesaid", the words "on such principal sum" shall be 

, substituted. 
\ 

3. Sub-section (3) of section 35 of the principal Act shall be Amendment 
omitted. j of section 

35. 
4. In sub-section (1) of section 35A of the principal Act,- ~~~~d~~~~ 

of section 
(i) for the words "not being an appeal", the words "including 35A. 

Li an execution proceeding but excluding an appeal" shall be 
substituted; and 

(ii) for the words "if the objection has been taken at the 
earliest opportunity and if it i s  satisfied of the justice thereof", 
the words "if it so thinks fit" shall be substituted. 

5. In section 47 of the principal Act, for the Explanation, the 
Amendmailt 

following Ezplanation shali' be substituted, namely : - of scction 

<< 47. 
Explanation.-For the purposes of this section, a plaintiff 

whose suit has been dismissed, a defendant against whom a suit 
has been dismissed and a purchaser a t  a sale in execution of 
the decree are parties to the suit." 

-- -- 
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.- Amendment 6.-In the proviso a .to svb:se,~ti& : ( l )  of section 61) :of the-.plllncipctl- 
of section - - - - 

Act,- ", 60. 

(a) in clause (i), after the w&ds "one half the remainder", 
the words "in execution of any decree other than a decree for 
maintenance" shall' be inserted; 

(b) after clause (i), the $allowing clause shall be insertcd, 
namely : - 

" (ia) one-third of the salary in execution of any decree . .  , 

for maintenance;"; 
<'.' 

(c) in clause (j) ,  after the words "to whom", the words and 
figures "the Air Force Act, 1950 or" shall be  inserted. 45 of 1950.' ?i 

~pdss ioe  of , 7. Section 68, section 69, section 70, section 71 and section 72, of 3 

sections 68 the principal Act shall be omitted. 4 
' 72. 

Amendment 8. In sub-section (1) of section 82 of the principal Act, after t h g  
of section words "within the time so specified", the words "or within three 
82. 

" months from the date of the decree, where no time is so specified" 
shall be inserted. 

Amendment . 9. In sub-section (1) of section 92 of the principal Act, after 
clause (c), the following clause shall be inserted, namely:- 

92. 
"(cc) directing a trustee who has been remaved or a 

person who has ceased to be a trustee, to deIiver possession 
of any trust property in his possession to the person entitled 
to the of such property:;". 

" 
Amendment 10. In section 102 of the principal Act, for the words "five 
of section hundred rupees", the words "one thohsand rupees" shall be 
102. substituted. 

A I 
11. In section 109 of the principal Act, in clause (c), for the words 

of section "decree or order", the words "judgment, decree or final order" shall , 
I 109. be substituted. 

Amendment 12. In section 133 of the principal Act,- 
of section - 
133. (a) for sub-section (1), the fovowing sub-section shall be _ 

substitated, namely : - 

" ( I )  The following persons shall be entitleh to exemption 
from personal appearance in Court, namely : - 

(i) the President of India; 
* (ii) the Vice-president of India; 










